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By Sh. Shanker Raju, Member (J)

Applicant 1in  this OA has sought quashing of the
termination order, and direction for his re-engagement as well
as accord of temporary status as per DOPT Scheme of 10.9.93.
1t iz contended that in view of the fact that as the applicant
has aliready been sponsored through Employment Exchange

recpondents while constidering him independently for

re-engagement should also he taken in view the 00PT Scheme.
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Z. Sh. S.K.Gupta appsaring on behalf of Sh. VOB ROKE Lshns
submits that although no reply is filed but in wisw of the
decision of the Apex Court in Union of India and another s,
Mohan Pal ete. ete., 2002 (4) SCALE 216 has held this Scheme

as one time measure and not an ongeing one.

3. In this view of the matter the ¢laim of the applicant is
not Justifiable and is rejected. s regairds his prayer  for
re—engagement it ls open for the respondents to consider the
applicant for re-engagement subjsct to availability of work in
prefTerence to juniors and outsiders. It goes without saying
that, in the event of appointment to Group 0 post by the
respondents, applicant <shall also be considered if he is
eligible in accordance with the rules and instructions and the
fact of his having already sponsored by Emplovment Exchange

they may consider him in accordance with law.
&, wWith these directions, the 0A is disposed of. No costs.
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